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Raipur, the 2nd April 2007 , . 

No. F l - l 8/16i05.-In· exercise of the ·power~ conferred by .Section 7 ·and Secttori 33-B of the Industrial 
Disputes Act, I 5>47 (14 of 1947) and making partial amendment in the notification No. 1-18/2005/16 Raipur Dated 27-
10-2005 issued in this behalf of the State Government hereby :- ' · · 

. (A) Constitutes the Labour Courts specified in column (2) of Table below for · the . adjudication of Industrial 
Disputes relating to any ·matter specified in tile second schedule and for perfonning,.such other functions as 
may be assigned to therri under the said Act, and appoints the persons specified in the corresponding entry in 
~olumn (3) of the said table a~ the Presiding Officers of the said Courts with prospective effe_ct from· date of 
notification to Labour Court conce~ed,:- · · · 

I. 
2. 
3. 
4. 
5. 
6 . 

Name of Labour Court 
(2) 

Labour Court, Raipur 
Labour Colirt,-Bilaspur 
Labour Court, Ambikapur 
Labour Court, Jagdalpur 
Labour Court, Raigarh · 
Labour Court,_Korba 

TABLE 

Name of Presiding Officer 
(3) 

Shri P. K. Soni 
Shri S. K. Titus 
Shri S. K. Tripathi 
Shri A. K. Sanoth1ya 
Shr~ S. K. Tit.us 
Shri S. L. Matre , 

. (B) Withdr:iws all proceedings under the said'Act pending be(or~ the ~abour Court coristitu~ed ul}der previous 
Notification .at the place concerned and transfers them to the corresponding Labour Courts constituted under 
the pres?.nt Notification and direct that the Labour Court to which proceedings are transferred shall proceed 

with them from the stage at which they are tr~msferred. · • 
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